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Permission to M/s. Brooke Bond India
Ltd. to act as agent of Centron Indus-
trial Alliance

3576. SHRI SATYA DEO SINGH:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to refer to the reply given to
Unstarred Question No 3711 on the 15th
December, 1978 and gtate:

(a) whether M/s, Brooke Bond
India Ltd. had been allowed to act
ag Agent of Centron Industrial Ale
liance for distribution of razor blades
subject to MRTP clearance on the
presumption of proposed merger of
Brooke Bond ang M/s Centron;

(b) whether the merger proposal
of M/s Brooke Bond submitled to
the Government has bren closed 1l
the foreign company dilutes ats
forcign equity to 40 per cent under
FERA;

() 1if sn, what ig the ju tificatinn
for al'owing M/< Broohe Bond to
continue 1o act a~ Agent of Contren
Industrial Alhance for distiibution
of blades; and

(d) whether Government consider
withdrawing the permission already
granted to this multi-nzticnal Com-
pany immediataly?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Approval to M/s. Brorke Bond India
Ltd. Act as agent of Centron Tndus-
trial Alliance Ltd has heen named by
the Reserve Bank of India for a period
of six months from 1st Janusry 1979
or till the merger proposal of Centron
Industrial Alliance Ltd. with Brooke
Bond is approved by the ‘Specified
Authority* under Section 72(A) of the
Income Tax Act, whichever is earlier.

(b) Yes, Sir,

{c) The circumstances leading to
the grant of approval have been indi~
cated in reply to Lok Sabha Unstarred
Question No. 3711 dated 15th Decem-
ber, 1978,

{d) Doeg not arise,
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Permission to Foreign Majority com-
panies to art as Selling agents of
Consumer Goods

3577. SHR1 SATYA DEO SINGH:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased to state; .

(a) whether the existing foreign
majority companies are permilted to
act 2g selling agents and distribution
of consumer goods manufactured by
Indian companies;

(b) if not, whether these com-
parues wi'l be  permitled to do so
when they dilute their toreign equuty
to 40 per cent under FERA,

(¢} whither this will not vesut in
outfluw o, forcien exchanze hy trad-
g activities of these multi-national
companies, and

(d) what meusurcs  Goveonment
propose to 1ake to <top the muiti-
nationals frem entering  marketing
anl rhistnibutine activities of (0 isu-
mer goods ag and when they dilute
thewr foresgn cquity to 40 per cent
under FERA?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
Companies having more than 40 per
cent non-resident interest are not
ordmnarily permitted to act &8s selling
and distribution agenis of goods
manufactured by Indian companies.

(b) Once a company reduces its
non-resident interest to a level not
exceeding 40 per cent, it is outside
the purview of FERA. As stated in
the Industrial policy statement also,
such companies will be treated an par
with Indlan companies.' ‘Therefore, &
company which His reduced its mm
equity to 40 per cent may undertake
trbaﬁu aeﬁvit::q lﬂhjoc:ﬂ to its com~
plying with applicable mvhk!m
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(e) and (d). Recent experience
q::'not indicate that there is likely
to be any significant outffow of foreign
exchange as a result of such com-
panies undertaking new trading
activities.

Liberalisations made by the Industrial
Development Bank of India

3578. SHRI KUMARI ANANTHAN:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE be
pleased state:

(a) the details of the liberalisalion
that have been made effective from
1st January, 1979 bv the Incustrial
Development Boenk of India 1 its
refinance schemo {ur medium-sized
units throuch the Btatp  Industr.al
Development Corparations,

(b) whether the TDB! has not ac-
cepted the propasal of extending the
refinance linut 1o 100 p'r cent in
those Stotes whieh were  backward
becaus: ([ th~  ifeulty m defiracs
such Siates: and

(c) if so, how Government propose
to overcome this difficulty in defining
the backward Statza in the country
so that they cen get 100 per cent
refinance facility?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(8BHRI ZULFIQUARULLAF) - (a)
'The Industrial Develonment Bank of
India has made the following libera-
lisations in its refinance scheme with
effect from 20-2-1979;

(i) Maximum amount of loan to
an individual project eligible for
refinance hes bheen raised from
Rs. 30 lakhs to Rs. 60 lakhs for State
Industrial Development Corpora-
tions;

(ii) The stipulation that term
loan given by State Industrial
Development Corporation o be eli-
gible for refinance should be for a
#ilnimum amount of Re. B lakhs in
fespect of medium gized units has
Peen romoved; ’

"

(iii) The ceiling on the sized of
the projects (project cost) eligible
for refinance has been enhanced
from Rs. 1.5 crores to Rs, 2 crores;
and

(1v) Extent of refinance in respect
of medium-scale units located in
non-backward districts has been
raised from 80 per cent to 80 per
cent,

(b) and (c). The refinance is provided
by the Industrial Developmeni Bank
of India uplo 100 per cent of the
loans to units set up in all specified
backward districts/arcas 1in all States.

Third Airlines in North Eastern
Region

357% SHRI SACHINDRA LAL
SINGHA: W:ll the Muuster of TOUR.
ISM AND C(CIVIL AVIATION be
plea rd to state:

(ny whether any proposa! has been
recoived (nr the third Airlines in
North Fastetn Regum State;

(L) if so, the details of the propo-
sgl thereof, and

(c) the dectails of the action taken
up to d.te?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
PURUSHOTTAM KAUSHIK): (2
and (b). Recommendations were re-
ceived Nom R wretary, North Eawtern
Council, for 1.«lu ion of c¢ight places
in the Third Level Operations, maz.,
Umroi, Kailasher, Aizawl, Tezu Pas-
sighat, Along, Zero and Daporijo,

(¢) The Committee on Third Level
Air Services considereq the recom-
mendations from all aspects, and with
some modifications recommended the
following 9 places in the North East-
ern Region to be served by Third
Level Operations: —

1. Arunachal Pradesh-
(i) Iianagar

(ii) Along

(i) Zero





